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MR. CHAIRMAN: Now, we will take up item number 16. Shri Sharad Pawar.

THE MINISTER OF AGRICULTURE AND MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): Sir, I beg to move*:

“That the Bill to repeal the Agricultural Cess Act, 1940 and the Produce Cess Act, 1966, be taken
into consideration. ”

MR. CHAIRMAN: Motion moved:

“That the Bill to repeal the Agricultural Cess Act, 1940 and the Produce Cess Act, 1966, be taken
into consideration, ”
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MR. CHAIRMAN : Under the sky, everything is there. You are talking of all things.

PROF. RASA SINGH RAWAT: I am speaking for India.
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MR. CHAIRMAN: I will now call Shri Braja Kishore Tripathi. Kindly be brief and precise because the Bill is a
very small one that way.

SHRI BRAJA KISHORE TRIPATHY (PURI): Mr. Chairman, Sir, I support the Produce Cess Laws (Abolition)
Bill, 2006. Of course, there is nothing to say about the abolition of the cess law. Hence, I am supporting the
Produce Cess Laws (Abolition) Bill, 2006.

There is one thing to say. The entire country is very much grateful to the farming community for the
contributions they made to make the country self-sufficient in food production. We are successful both in Green
Revolution and White Revolution. So, there is absolutely no necessity to make or to continue any control on
exports. Rather, we should promote export in respect of agricultural products and remove restrictioin whatever is
there under the provisions of the 1940 and the 1966 Acts[RS1].

The entire farmers’ community is facing many problems now. On this occasion, I would like to draw the
attention of the hon. Minister of Agriculture that there are not enough storage facilities for the farmers in our
country. I would request that sufficient storage facilities should be provided to our farmers so that they are able
to export more and more.



I would like to point out one more thing here. The entire money that was coming by way of imposition of
customs duty on export of certain agricultural produce was being spent for promotion of agricultural research
activities of the Indian Council of Agricultural Research. Now, the Government will not be getting this money
after the passage of this Bill and the ICAR will not get that money for their research activities.

So, I would like to know from the hon. Minister of Agriculture whether the Government will adequately
compensate the ICAR and provide more and more money for the promotion of agricultural research because
research in agriculture 1s very much necessary and we should not neglect it. The world is going ahead with more
and more research and the developed countries are spending more and more on research and development
activities. So, agricultural development in our country should not suffer and the Government should adequately

compensate ICAR for the loss suffered due to stoppage of this cess.

I do not have any objection to the repeal of this Act. With these few words, I support this Bill.
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(Shri Giridhar Gamang in the Chair)
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KUMARI MAMATA BANERIJEE (CALCUTTA SOUTH): Sir, I rise to support this Bill. It is a good Bill. It
will be helpful for the kisans or farmers. I would only like to make a few observations. In the Bill itself there is
a limitation; so we should not discuss in detail about it. It is a limited Bill. But, when you have given me the
opportunity to speak, I would like to raise two or three points for the kind attention of the hon. Agriculture
Minister.

Firstly, it is good that you are allowing the whole agricultural sector to go for export. It is a good thing.
At the same time we have to take care for the import also.[r54]

There must be restrictions for import also. If we allow our people to sell their agricultural things outside,
they will be really benefited but at the same time there should be some restrictions. In Punjab we had green
revolution. There are other States also. I do not want to mention the names. We are proud of our agricultural
sector but communication gap is there. If we keep restrictions for import especially in agricultural sector, then

we can give more attention to our country in respect of production.



Dr. Swaminathan and others have said that food crisis may be there because there is a doubt in our
agricultural production, and it is going to decrease. Please make a survey throughout the country as to whether

food production 1s going to decrease or increase. I think, this is a very vital question. This 1s number one.

Secondly, agricultural land is going to be diverted because there is no and there are no restrictions. Just
without tender, it is being done in my State. You may tell me not to do it politically. Where will I raise it? This

is the forum in which we can mention something. Otherwise, we do not have any forum.

I am saying that without tender, 40,000 acres of agricultural land which totally belong to minorities have
been given to a particular blacklisted industrialist in my State. Kindly show me where it is happening?
Nowhere it is happening. There should be some law, some restriction. I do not want to mention the name of the

company. It is an Indonesian group. ... (Interruptions)

SHRI SUDHANGSHU SEAL (CALCUTTA-NORTH WEST): Is it relevant to this Bill? ... (Interruptions)

MR. CHAIRMAN : Nothing will go on record except the speech of Kumari Mamata Banerjee.
(Interruptions)™ ...

KUMARI MAMATA BANERIJEE : Sir, this is too much. Can I not mention the apprehensions of the farmers?
What is the harm? Why are they shouting?

They do not take care of the farmers. Let them allow us to take care of the farmers. ... (Interruptions)
MR. CHAIRMAN: Nothing is going on record.
(Interruptions)*® ...

KUMARI MAMATA BANERIJEE : Please find out one thing. There is a Memorandum of Understanding being

signed between the Government of West Bengal and the Salem’s Group of Indonesia. ... (Interruptions)
MR. CHAIRMAN: Madam, you speak about agricultural land and not about industry.
... (Interruptions)

KUMARI MAMATA BANERIJEE : Sir, I would like to make an appeal to them. Let the good sense prevail. ...
(Interruptions) It is not my question. It is the question of everyone of us. The agricultural land is being
diverted and food production is being decreased. ... (Interruptions)

MR. CHAIRMAN: She is mentioning about agriculture and not about industry.

... (Interruptions)



* Not recorded
KUMARI MAMATA BANERIJEE : How do we manage our livelihood? ... (Interruptions) At the same time, |

would request the hon. Minister ... (Interruptions)
MR. CHAIRMAN: Madam, you mention about agriculture without mentioning the industry.

KUMARI MAMATA BANERIJEE : Sir, the Agriculture Minister is having a vast experience in his life. He must
make a survey throughout the country as to whether agricultural land is being diverted and see how to protect
that. ... (Interruptions) Sir, we want to protect the livelihood of the farmers[lh55].

The main population of our country is of farmers. So, about saving the agricultural land, I would request
the hon. Minister to take up the matter very seriously and bring a law.

Another thing is about the domestic market. I do not know the full details, but I am told that the Chinese
market has captured the Indian market like anything. For example, our farmers used to supply their Basmati
rice to Bangladesh at Rs. 10 to Rs. 15 a kilo, but now Chinese —North-East is the border of China --are
supplying their rice to Bangladesh at just Rs. 3 a kilo, and with the result, our farmers are facing acute crises.

So, how to give protection to our Indian farmers, is the main question. But our farmers need to be protected.

Sir, I am not saying that nothing should come from outside. We also believe in reforms; we also believe
in globalisation; but we also believe that if you do not involve the people into these reforms, they would not be
successful. So, we want our Indian domestic market to be protected. That 1s why I would request the hon.

Minister to find out ways, and take necessary action..

I would also request him to please see the retail market of the agriculturists. It should not go out of the
hands of the farmers. Here, some parties were shouting something, saying do not allow the big businessmen or
the FDI for the retail market. But in my State, unfortunately, it is going on. I would request the hon. Minister to
please take care of the retail market, which is directly involved in the agro-based industries and give protection.
I want to tell my good friends that I have not said anything against anybody.

With these few words, I conclude.

SHRI PRABODH PANDA (MIDNAPORE): Mr. Chairman, Sir, I rise to support Produce Cess Laws
(Amendment) Bill, 2006.



It 1s correct that at present, the export of several agricultural products is subject to levy of cess under
different enactment. The enactment, which are proposed to be repealed are: Agricultural Produce Cess Act,
1940; and Produce Cess Act, 1966, and they are under the purview of the Department of Agriculture. But the
other enactment are also there. There is Coffee Act, 1942; there is Marine Product Export Development
Authority Act, 1972; there is Agriculture and Process Food Products Export Cess Act, 1985; and there is Spices

Cess Act; there is Tobacco Cess Act. So, all these enactment are there.

I do admit that these enactment are not under the ambit of the Department of Agriculture. These are to
be taken care of by the Department of Commerce. But these are linked enactment. So, the Department of
Commerce should come out with some repeals and amendments regarding these enactment.

Sir, in the Statement of Objects and Reasons of the Bill, it is mentioned that these subsidies impact
adversely on the competitiveness of our export; continuance of a cess on agricultural produce will only make the

export more expansive and uncompetitive.

Let me say something about our share in the world trade scenario. In the world trade scenario, it is seen
that despite weak and agrarian economy, where agricultural sector provides employment to approximately 67
per cent of the population and contributes about 26 per cent to the GDP of the country, India has remained a
marginal player in the world agricultural trade[KD56].

Currently, it has a share of less than one per cent of the world trade in agriculture. So, if this is the
situation, how can we expect that we are going to earn competitiveness in the world trade? In regard to export
cess and other things, they have already been brought out and the Minister is going to repeal this enactment. This

is good.

But there is also another aspect. What about the domestic subsidies? Competitiveness in the world
market does not depend on the repeal of this Cess Act on agricultural products alone. It depends on the subsidy
provided in the domestic affairs also.

Under the World Trade Organisation’s regime--I must say that this is because of WTO--our country has
cut down its already meagre agricultural subsidy. On the other hand, the developed countries have increased
support to their farmers and industry. This is the position. One study, namely ‘Agricultural Subsidies: India vs.
Organisation for Economic Co-operation and Development (OECD) Countries, shows that “India has reduced
the subsidy level from five per cent of Gross Domestic Product in 1995 to 1.3 per cent currently. Others have
hiked 1t from 38 per cent to 42 per cent.” So, I think, the Minister for Agriculture himself should think over it.

The Government should ponder over this matter.

In this context, I must thank our Commerce Minister, Mr. Kamal Nath because he fought like anything in
the WTO Ministerial Meeting. He fought for the interest of the country, for the interest of the developing
countries and for the interest of the peasant community at large. But fighting at the WTO level is all right but it

requires more subsidy to be provided in domestic affairs also.



Our agricultural subsidy is declining day by day. So, in case of earning competitiveness in the world
trade, not only repealing these Acts is adequate but it is also required that more subsidy should be provided in

agriculture. With these words, I support this Bill.

The hon. Minister is here, and I think the hon. Finance Minister is also present here. They should think

over it and do something for the interest of the peasant community of our country.

PROF. M. RAMADASS (PONDICHERRY): Sir, I rise to support the Bill moved by the hon. Minister for

Agriculture.

This is one of the very simple and sensible Bills that deserves the whole-hearted support of this august
House because this Bill tries to abolish one of the irritants to the agriculturists of India in the form of an export
cess. Therefore, this repealing Bill, Produce Cess Laws Bill, will have a number of advantages both to the

domestic farmers and to others at large.

The basic objective of this Bill is to repeal two ancient Acts, namely Agricultural Produce Cess Act,
1940 and the Produce Cess Act, 1966. You know, the impact or the effect of this repealing would be that it
would provide a comparative advantage to the Indian farmers who are willing to export their products to foreign

countries because a cess, like a duty, is a tax imposed whenever a commodity is exported[mS7].

17.00 hrs.

Whenever a cess is imposed, whether it is 0.5 per cent or 0.8 per cent, it would add to the cost of
production, and it would add to the cost of exports. Further, when it is exported, the price of that particular
product of other countries remains constant in the international market, it would add to the price of the domestic
product. Let us assume that the price of fish is Rs. 100 in our country, and Rs. 100 outside. If a cess of Rs. 50 is
imposed on it, then the price of fish becomes Rs. 150, and our price for fish in the international market also
becomes Rs. 150. On the other hand, the price of the same product -- exported by other countries -- remains at
Rs. 100. This situation would result in our product not being sold outside. Therefore, this cess -- however small
or big it might be -- will erode the spirit of competitiveness among the people who are exporting it. This would
result in a sort of distortionary effect for the exported commodities. Therefore, this needs to be abolished. The
abolition of this would give a comparative advantage to the people, and the spirit of competitiveness will also

increase.

The hon. Member who spoke before me wanted to know this point. How 1s this measure going to derive

competitiveness for the agricultural products when our entire agricultural exports constitute only one per cent of



the total exports in the country? Actually, it is not a question of how small or how big the amount of export is,
but it is a question of principle. The principle is that we are removing one of the taxes, which has been
hampering the trade prospects and export prospects of India. This was happening at a time when we are trying to
give a large amount of impetus to the growth of agriculture and agricultural exports to the foreign countries.
Therefore, whatever we can give, it would add to the strength of the Indian farmers or add to the bargaining

power of the farmers of our country in the international market. This is the chief advantage of doing it.

Secondly, it will be consistent with the agreement on agriculture, which India has signed under the WTO
regime. We have become a part of the Uruguay Round of Negotiations and the various other negotiations, so
that the global trade will open for free trade. A free trade regime is one where there are no distortions either on
the supply side or on the demand side. This has become one of the bottlenecks, and by removing this, we are
becoming one among the global partners of global agreements. This will also influence world trade to a very

large extent.

Thirdly, the farmers in many of the countries are supported by subsidies. For example, in America, the
Government -- with all its cost advantages -- is providing Green Box subsidies to its farmers, Blue Box subsidies
to its farmers, etc., but our level of subsidies is very low. As we are not in a position to give subsidy, we are
reducing the cess aspect and the tax aspect of it from the cost side, and we are saving to that extent. For example,
let us talk about a product like the marine fish. The fishing industry is ailing, and most of the industries in this
sector are sick irrespective of the fact that they are capable of providing large amount of employment
opportunities. The Marine Export Product Agency has reported that the fishermen are languishing on account of
this cess. They are giving 0.8 per cent on the finished product, out of which 0.3 goes for MPDA and 0.4 goes for
the agriculture produce. Once we remove this cess, then these fishermen will be protected, and they will be

provided indirect incentive to export it to foreign countries.

Today, we are thinking of promoting horticulture crops. We are in the mode of diversification of
agriculture from subsistence farming to commercial farming, and horticulture products, especially, vegetables
give high foreign-exchange reserves. If they are encouraged, then we will be able to get more foreign exchange
reserves, and export revenues. Therefore, this Bill deserves to be appreciated from all these angles, and the Bill

has to be supported by all.

I would like to place two points before the Minister as he 1s abolishing this cess. When the 1940 Act
came into force, the proceeds of this cess -- imposed on the products -- were supposed to go to the Indian
Council for Agricultural Research (ICAR) to meet its expenditure on research activities. Over the years, ICAR
has been receiving this quantum of money directly, just as we have imposed an education cess, and the revenue
goes for the development of educational activities in the country. Similarly, we had imposed this cess to promote
the research activities in the ICAR. What will happen to the funds? Is the Government going to make a separate
fund for ICAR[ak58]?

Likewise, in the Act of 1966, it is stated that the proceeds would go towards improvement in marketing
aspects. It should be made known how this is to be taken care of. Once these 1ssues are addressed, the entire Bill

could be supported by everyone and I also support it.



SHRI K. FRANCIS GEORGE (IDUKKI): I rise to support the Bill and also I congratulate the hon. Minister for
having come out with a very welcome step, which is long overdue. Why 1s it a welcome step? It is because, as

has been mentioned by all the hon. Members here, this is not only a cess but it is a tax on exports.

On the one hand, we were giving incentives for exports and on the other, we are levying a tax on it. So,
that anomaly is now being corrected. We have done the same thing in the case of cash crops and spices also, on
the recommendations of the concerned Standing Committee. There was also a cess that was being collected to
help Commodities Board which was looking after the products like cash crops and spices. That has been done
away with now. This is a very welcome step. But at the same time, we have to think of one thing which has been
pointed out here. This was mainly done to help ICAR to do research and development. That is an on-going
process and that 1s a must for agricultural sector which has to be taken care of.

I am sure the far-sighted leader like Shri Sharad Pawar will take care of the interests of the agricultural

sector or the farming sector; he knows the importance of research and development especially in agriculture.

There are several other anomalies that are existing. In the case of pepper, the developmental
responsibility is with the Agriculture Ministry whereas the marketing and exports are being looked after by the
Commerce Ministry. That has to be taken care of. Now, there is nobody to look after pepper entirely — the
Commerce Ministry always says that the developmental responsibility 1s with the Agriculture Ministry. On that
account a lot has to be done because a lot of re-planting and rejuvenation has to be done as far as this particular
crop is concerned.

I would request — taking this opportunity — the hon. Agriculture Minister that this particular anomaly has
to be rectified and the responsibility has to be either entirely with the Agriculture Ministry or entirely with the
Commerce Ministry. So, I once again congratulate the hon. Minister and I would request him to make sufficient
provision of funds — now that the hon. Finance Minister is also here who is also very much concerned with the
development of agriculture sector — for Indian Council of Agricultural Research for doing research and also for
development and marketing of agricultural products.



SHRI BIKRAM KESHARI DEO (KALAHANDI): Thank you, Sir.

I rise to support this Bill. This Bill is to repeal two Acts — Agricultural Produce Cess Act, 1940 and the
Produce Cess Act, 1966.

In the Statement of Objects and Reasons, it is stated that after repealing the Act of 1940, the proceeds
will go to ICAR for R&D. Here, I would like to state that in my State of Orissa, the Central Rice Research
Institute is in a bad shape and it has to be improved. Another branch of this Institute should be located in
Western Orissa, because the Ministry 1s going to get additional financial provision now. So, the right place
would be somewhere in KBK region, where the main crops are rice, oilseeds and pulses. We spend crores of
rupees on importing oilseeds and pulses to provide to our consumers. Due to this, we lose a lot of foreign
exchange[V59].

The price of pulses has gone up. By repealing the second Act, you will be developing cashew and lac.
Lac trade or lac industry has completely vanished. We had a lac industry in Orissa which was doing very good.
The tree from where lac is extracted is known as Kusum tree. Today, because of heavy denudation of forests and
deforestation this Kusum tree is slowly fading away. So, I request the Government to encourage Kusum tree
plantation. For further promotion of lac industry, Kusum tree should be planted in a big way in the KBK areas.

Besides this, Orissa is a producer of cashew. The area of cashew plantation development has been
completely neglected. In the horticulture mission that has been started now, I hope the Government will put in a

lot of money in our part of KVK region for horticulture plantation.

This Bill was necessitated because in the law for levying cess there was no provision for granting
exemption. Therefore, a legislation to this effect has to be piloted in the House and hence, the Government is
repealing the Act. This 1s a welcome Act. It 1s like doing away export duty. [ hope India comes into
competitiveness with other big players in agriculture, the developed nations in agriculture, which are giving
thousands and thousands of crores of Rupees as subsidy to their farmers against their agricultural produce. We
have not been able to compete with them. In all rounds of WTO talks we have failed to discuss an agreement on
Agriculture. We have failed chronologically right from Uruguay round of talks till Hong Kong. I would not like
to go into the details. It is the duty of any Government, be it NDA or the UPA Government, to provide relief to
the farmers. As rightly pointed out by the Members, it can be done through domestic subsidy because domestic

subsidy only could help and improve the economy of the farmers.

The other day I was hearing the hon. Finance Minister in the House on pricing policy. Between
consumers and producers or the producers and consumers some kind of a balance has to be maintained. So, I
would like to know from the Minister as to when he will come and strike the balance because today the
Minimum Support Price for paddy has been raised by only Rs.10 a quintal. Will Rs.10 a quintal compensate the
farmers or the paddy cultivators? It is impossible.



Now, we hear from news or magazines that contract farming is coming to our country. Please do not do
that. If contract farming come into our country, all the small land holders will be begging in the streets and that
will lead to starvation, migration and other poverty related problems. So, please do not bring contract farming

into our country. This is my request to the Minister, through you, Sir.

There is nothing to oppose in the Bill because it is an encouraging Bill to see that farmers’ economic

conditions improve.
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SHRI SUDHANGSHU SEAL (CALCUTTA-NORTH WEST): Mr. Chairman, Sir, thank you very much for
giving me this opportunity to speak on this Bill.

Sir, first of all, I would like to congratulate our hon. Minister for introducing these two repeal Bills. This
would definitely help crores of agriculturists in the country. The first thing that I would like to mention here is
that the hon. Minister is well aware of the fact that when we started exporting vegetables and fruits we had been
facing a great deal of difficulty owing to various factors. Important amongst them was that we did not have
sufficient storage capacity. We need to have much more multipurpose cold storage throughout the country.
Secondly, while exporting our produce, either by air or by ship, we come across a great deal of anomaly in



airfreights. If we are really interested in giving a boost and encourage export of these agri products, then we

would have to definitely take care of this problem as well.

Another point is that while exporting these perishable items by ship we face the problem of containers.
We need to have refrigerated containers. It is a pity that even after 58 years of Independence we do not have our
own refrigerated containers. We need to have them. We are presently meeting our requirements of these
containers by importing from other countries. Whatever materials we export from the State of West Bengal to
the global market, we import refrigerated containers from Germany. This results in escalation of costs. In order
to make our goods cost-effective to be able to compete better with the other leading countries in the field we
need to have our own refrigerated containers. Now, for example, we are exporting potatoes from West Bengal.
Our global competitors in this field are countries like the United States of America, Australia and Holland. In
this connection [ would like to mention that we are grateful to the hon. Minister for Agriculture because for the
first time the UPA Government has sanctioned transport assistance for export of potatoes. This incentive has
enabled us to enter the global market. But even then the problem of having to import refrigerated containers still

remains.

Sir, the basic purpose of repealing these two Bills is to give a boost and encourage the export of our
agricultural produce. Our topographical condition is like this. Whatever items we produce in our country that
finds acceptance in the global market. Therefore, if the Government is really serious and interested about
encouraging our growers and exporters, then they must sort out these problems. These are very much related
with export of agricultural produce. I would like the hon. Minister to enlighten us on these points when he
replies to the debate.

Sir, the hon. lady Member is not present in the House but she referred about the state of affairs in West
Bengal. In this connection I would like to mention, it has already been mentioned by the hon. Minister that
agriculture and industry should go hand in hand. It is not alone production of agricultural goods and finding a
market for them would take our nation forward. We need our industries also grow equally side by side. We need
land for the purpose of setting up industries and our Government of West Bengal has taken the correct decision
in this regard and we are very much hopeful that within a few years from now the State of West Bengal would
regain its lost glory and march ahead of other States in the field of agriculture and industrial development.
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SHRI SHARAD PAWAR: Mr. Chairman, Sir, I am grateful to each and every hon. Member, as all the hon.
Members who have participated in the debate have supported this Bill. In fact, it is a Repeal Bill. Whatever
decision has been taken in this Bill 1s just to encourage export because the cess under this Act is a tax on

exports. In the present national and international context, tax on exports is bad economics.

In the international market, agriculture export is becoming very competitive day by day. The whole
world knows as to what has happened in the recent discussion in the WTO meeting. India had to take a firm
stand. I would like to congratulate my colleague, the Minister of Commerce as he fought for the cause of Indian
agriculturists. As countries like the United States of America had taken a stand that they are not going to
withdraw the subsidies, the Indian representative also had taken an extreme stand. We have not become a party
to that decision. So, in the international market, there are countries which are giving substantial subsidies to
their agricultural produce. Whereas in our country, these two Acts, the Agricultural Produce Cess Act 1940 and
the Produce Cess Act, 1966, have discouraged exports directly or indirectly by levying tax on agricultural items.
Which are those items? They are butter, milk products, etc.

Very few people know that today India is the largest producer of milk in the world. We produce highest
quantity of milk in the whole world. But the milk producers are not getting proper price. One of the reasons for
that is the insufficient infrastructure to process the milk and prepare the milk products in such a fashion which
can compete in the international market. But there was a tax on butter. The second item was pulses. That

includes wheat and rice. Take, for instance, rice[r63].

India is a major exporter of rice. Our total export of rice last year was somewhat near to Rs. 6,000 crore. We
would like to encourage basmati plantation and we would like to capture global market of the basmati because
that will definitely give additional money to the farmers and that will improve our overall foreign exchange

position. But because of this Bill, there was a tax.

Now, the third item is fish. The total export from India about the sea food is somewhat near to Rs. 8,000
crore. There was a provision to introduce taxes on the fish along with fruits, ghee, pulses, seeds, spices,
vegetable, wheat flour, etc. So, these are the items where there was a provision to introduce taxes.

In fact, I would like to tell the House that during the last few years in most of the items we were not
collecting taxes. Last year our total income because of this cess was Rs. 8 crore and 99 lakh. I am sure that
even collection charges must be more than what exactly we have collected the amount. That is why, ultimately,
we took the decision to let us abolish these taxes, repeal this Bill and get rid with this Bill, and encourage

exports in the area of agriculture.

A number of issues were raised by some of our colleagues. Now, for instance, the money whatever the

collection we were getting because of this cess, that entire money was sent to the Indian Council for Agriculture



Research for Research. This total amount, as I said, last year’s collection was Rs. 8 crore and 99 lakh. The hon.
Minister of Finance is very much here. I am gratreful to him that because of him, the budgetary provision for
the Indian Council for Agriculture Research which was somewhat near to Rs. 850 crore, now 1t has gone up to
Rs. 1,200 crore. So, whatever precautions the Government has to take, were taken and I am sure that there will
not be dearth of money for the research especially in the area of agriculture.

17.37 hrs (Mr.Deputy Speaker in the Chair)

Some other issues were raised and I do not know how they were concerned with this particular Bill. Itis
true that Ms. Mamata Banerjee has raised the point about food production. She has also raised the issue of what
will be the overall situation in the food front in the next few years. She also suggested that we should study this
aspect. In fact, we have gone in detail and it is true that there is a problem. Our own study shows that in the
year 2012, probably, there will be substantial shortage of food in this country and yet in 2020 that shortfall might
go to another 30 to 40 million tonnes. That is why, we had to take a number of decisions and we have started
taking corrective decisions.

I am not worried about the rice production. There are a number of States which are taking a lot of
initiatives in the area of rice. I have already disclosed some figures and some information to this august House.
Till two years back, our total procurement of rice was essentially from Punjab, Haryana and Western U.P. But
during the last year, 1f you see the figures, the next to Punjab, the second State which has really come forward 1s
Chhattisgarh and the third State which has come forward to provide rice in our national kitty is Orissa. Next is
West Bengal, then Bihar and Andhra Pradesh. So, we have introduced the procurement in decentralised manner
and I am really happy that many States are taking a lot of initiatives and they are coming forward to resolve the
problem of rice. But the wheat situation 1s a little different because we can take wheat essentially in Punjab,
Haryana and part of the U.P. It is not possible to take wheat crop in the entire Southern India or in the entire
North-East or the eastern area[R64].

Or, it may not be possible to take it to the entire North-East or the Eastern areas. That is why, we have to see
how we will be able to improve our wheat production. If we have to improve our wheat production, then we
have to concentrate on Madhya Pradesh, Gujarat, parts of Maharashtra and Bihar. I am sure, we will be able to
take corrective action. We will introduce some of the new schemes especially for these States. We will be able to

resolve the problem of food security.

Another issue she, in fact, raised here is this. Shrimati Jayaben Thakkar also raised it regarding some
research. I am aware about some research that has been developed by our Atomic Energy Commission about
how to preserve food. What she was telling here will definitely be useful. I am myself going to collect more
information about that. We will see how we can use whatever new technology has been developed by our
Atomic Energy Commission.

Shri Bhargava has, as usual, raised the issue about sarson. In fact, sarson procurement was one of the
serious issues raised by the farmers especially the Rajasthan farmers and by some sections in Madhya Pradesh

and Haryana. I would just like to brief this House that two years back the total procurement of sarson in the



entire country was worth Rs.120 crore. In the last year, the UPA Government procured — just to protect the
interests of the farmers — sarsom worth Rs.3000 crore. This year, probably we will cross Rs.3200 crore. We are
also facing a substantial loss but we are not bothered about that. We took the decision just to protect the interest

of the farmers.

I am aware that some money is outstanding for the Rajasthan farmers. I had a detailed discussion with
the hon. Chief Minister of Rajasthan. We are going to find some solution. I would like to give a clear-cut
assurance to the House, especially to the farmers of Rajasthan that they need not worry about that. Practically,
within a week or two, we will be able to resolve the entire issue. I do not want to take more time. The issue is
limited.

There are some other Acts like the APEDA Cess Act, 1985; the Spices Cess Act, 1986; the Tobacco Cess
Act, 1975; the MPEDA Act, 1972 and the Coffee Cess Act, 1942. Recently, the Union Cabinet has taken the
decision to abolish cess on export of some agricultural products done through all these Acts. Therefore, there
will not be any problem.

[ am happy that those hon. Members who have participated in the discussion on this Bill supported the
Bill. Whatever types of distortions are there in the area of agricultural trade, marketing and export, we will try to

correct them. From that angle only, I am just moving this Bill.

SHRI P.C. THOMAS (MUVATTUPUZHA): Sir, I would compliment the hon. Minister for the steps taken in
the field of agriculture, especially in respect of modernisation and also to help the farmers by taking the farmers
to certain foreign countries. I think it is for the first time that farmers have been taken in a delegation to some
foreign countries. That is a good step. I think this is the time when we have to adopt some of the modern
technologies, which are being used in some of the countries. They can be transplanted to our country where we
have the manpower and all the other facilities. By the use of the most modern technology, we can make best use

of productivity; we can increase productivity.

Secondly, one more small aspect is there pertaining to my State of Kerala. The Government of Kerala has
recommended and strongly made a recommendation with regard to two more districts to be included for the
consideration when a package is announced. The hon. Finance Minister is also present here. I say this because a
lot of suicides had taken place especially in the district of Idukki and also in the backward district of Allepy.
These are the two districts which are to be considered while packages are going to be declared for farmers. Of
course, Mr. Minister, you have done it for some other State. We are very happy. But this may be done with
regard to the State of Kerala also where the farmers are in deep doldrums, especially in some of the districts



where a lot of suicides had taken place. It is because of the laxity on the part of some people. The point is some

reports came earlier. Proper reports were not given to the Ministry here[R65].

The real problem 1s, some of the districts were not shown and the number of suicides was also not shown
correctly. It is good that the Agriculture Minister has taken pains to collect the real statistics and we hope that
these two districts — of course three districts have already been identified — which have been identified by the
Government of Kerala after a new study and recommended to the Government of India would also be included

for consideration to give special package of relief.
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MR. DEPUTY-SPEAKER: The question is:

“That the Bill to repeal the Agricultural Produce Cess Act, 1940 and the Produce Cess Act, 1966,
be taken into consideration.”

The motion was adopted.
MR. DEPUTY-SPEAKER: The House shall now taken up clause by clause consideration of the Bill.

The question is:

“That clauses 2 to 5 stand part of the Bill.”

The motion was adopted.
Clauses 2 to 5 were added to the Bill.
Clause 1, The Enacting Formula and The long Title were added to the Bill.
SHRI SHARAD PAWAR: I beg to move:
“That the Bill be passed.”
MR. DEPUTY-SPEAKER: The question is:

“That the Bill be passed.”

The motion was adopted.



THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDIQUE): Mr. Deputy-
Speaker Sir, with your kind permission, may I suggest that Item No. 18, Government Securities Bill, be taken up
tomorrow? We may take up Item No.19 for some time immediately after Item No.17 is over and then we may
take up ‘Zero Hour’. I know that a lot of hon. Members are not happy about ‘Zero Hour’ being taken quite late

in the day, but I would request them to please cooperate.

#ft fRe et 9rfa (SAQR) : #eiey, U B &9 991 YA [ofdl ST 81 96 G7d 99 I Ha¥ 6l dedl ol IEaR arel
W FaR T8 B &l ... (EuH)

MR. DEPUTY-SPEAKER: I think, the whole House agrees to the suggestion made by the hon. Minister.



